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 SHRI  SAMAR  GUHA  I  introduce  the
 Bil

 FREEDOM  ON  ENTRY  TO  PUBLIC
 PLACES  OF  WORSHIP  BILL*

 SHRI  SAMAR  GUHA  (Conta!)  I  beg
 to  move  for  leave  to  4  trod  ice  a  Bill  to  pro-
 vide  for  freedom  of  entry  to  public  places
 cf  rel  gious  worship  and  for  matters  conne-
 cted  therewith  ~

 MR  DEPUTY-SPEAKER  The  ques
 tron  is

 ‘That  leave  be  granted  to  imtrodue  a
 Bill  to  provice  for  freedom  of  entry  to
 public  places  of  religiots  worship  and
 tor  matters  cc  nnected  therewith  *

 The  motion  was  adupted

 SHRI  SAMAR  GUHA  IT  introduce  the
 Bill

 CIVIL  LIBERTIES  COMMISSIONS  BILL*

 DR  KARNI  SINGH  (Bikaner)  —  I  beg
 to  move  for  leave  to  introduce  a  Bull  to
 ptovide  for  the  setting  up  of  Civil  Liberties
 Cammissiors  to  investigate  infringment  of
 civil  I  berties  guararteed  by  the  Consti-
 tution

 MR  DEPUTY-SPEAKFR_  The  ques-
 tion  Is

 “That  leave  be  granted  to  introduce  a
 Bull  to  provide  for  the  setting  up  of  Civil
 Liberties  Commissions  to  investigate
 infringment  of  Civil  liberties  guaranteed
 by  the  Constitution,

 The  motion  was  adopted

 DR  KARNI  SINGH  I  intioduce  the
 Bill

 CONSTITUTION  (AMENDMENT)  BILL*
 (Substuution  of  article  335)

 SHRI  %  द  DHANDAPANI  (Dharapu-
 ram)  I  beg  to  move  for  leave  to  :mtroduce

 —  ee
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 a  Bill  further  to  amend  the  Constsution  of
 India

 MR,  DEPUTY-SPEAKER  :  The  ques-
 tion  35  ३

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution
 of  India”

 The  motion  vas  adopted

 SHRI  ८  द  DHANDAPANI
 duce  the  BI!

 I  intro-

 FACTORIFS  (AMENDMENT)  BILL*
 (Amendment  of  Section  2)

 SHRI  C  गा  DHANDAPANI  (Dtara-
 puiam)  I  b-g  to  move  fcr  leave  to  mtro-
 duce  a  Bill  further  to  amend  the  Factor  es
 Act,  948

 MR  DEPUTY-SPEAKER)  The  ques
 tion  Is

 That  leave  be  granted  to  introduce  a
 Bll  further  to  amend  the  Factories  Act,
 3948  °°

 The  motion  was  adopted

 SHRIC  T  DHANDAPAN]
 duce  the  Bull

 पु  intro-

 RAILWAYS  (ABOLITION  OF  CASUAL
 LABOUR)  BILL*

 की  हुकम  जद  कछवाय  (मुरैना)  उपाध्यक्ष

 महोदय,  मैं  प्रस्ताव  करता  हू  कि  रेलो  में
 आकस्मिक  श्रम  नियोजित  करने  की  पद्धति  के
 उत्सादन  का  उपबन्ध  करने  वाले  विधेयक  को

 पुर  स्थापित  करने  की  श्रनुर्मात  दी  जाये  1

 MR  DEPUTY-SPEAKER  :  The  ques-
 tion  Is

 “That  leave  be  granted  to  mtroduce  a
 Bull  to  provide  for  the  abolition  of  the
 pract  ce  of  employing  casual  labour  im
 the  Rail  ays  "

 The  motion  was  adopted netted  hoary,
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